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H. 2592 TS FaeefY, SORATR, ST 13, 2025/535 23, 1947
No. 2592] NEW DELHI, FRIDAY, JUNE 13, 2025/JYAISTHA 23, 1947
s TREgT S TSHR JAT0F

e fawett, 13 5, 2025

T3 2656(3T).— Fra 1T TTHTL, T AN AT 924 (24 #T ¥¢) (& zad T+
THET I AT Fgl TAT ) Tl T 3 F AT IT-ITT () T V& ATHIT HT TN 2 g, T THTETH
Bl ST o TATq o AERTY TS & ST S §EE TSR 96T 943 TF F |IL.UA.C+o oo, HLUH.
UYL TAT HLTA3+3 0 0 TT AT 94 TAT 6 [HHTIT T SALEA, TAelT AL TATAT o6 AT TSI o6 (o0
g i srfer & S @ty avia S st § fRar o g, vl i &1 o i 99 % e sery
HTOOT XAl |

Tl W1 =T, ST I H BaaE ¢, S AT &l 91T 3 7 6T IT-G1T (2) F Srefi= TAi<h Jar

F fore Uy S/ 3 ST U TS H 26 ATAHEAT F TR il A F T &7 & Aae oIt s
Tehe T T |

UHT T STTerT HeTH TRy, TAT SUTEAR Arear/sEare  f&anr i1 forfaa =7 7 FFar
STTIATT 3 SEH IHF MATT ATARAT FFT IO 3T Heqq TTARTr, mafrwdl &1 A g =9 7 37 Bt
fafer =raamit 5T G ST T ST 717 ST UHT ey 6 GAars 6 TR a7 UHt i ST 7 & T4,

3893 GI/2025 )
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T TS g, IS Te4T WIS a9 T, A G IT AT AAIT Bl SATATT HT T T

FATATT FHL I |

3<% arterfaaw i g 3 T Y ST (R ) F AT merw wrfere grer Rt A s of1 saer

faw g |

TH ATAGAAT 6 AT AT ATAT A 6 TG ST AT A1 HAH TR & I FATAT | ITAH
& oY 39T fRaas =Afeat g Lreror foham ST ashar 2 |

AT

AETTY 1T F SATAAT forer AL TISTHTT 66T 4 3 TF & HIL.UA.C+o 00, HLUA. IR+ LC TAT
HT.UF. 3+3 0 0 IT A1 T AT & AT 3 forw srofer o ST Attt &= g st ge=en afga iy &1

Hfera faewo.
TS T ATH: AGY IEEEIEICHEICEI]

ahﬁ?ﬁ ER MR JRA R TR || R AT IHa | G F aawed o FT gTHA

e (T THTE) FRT)

1 2 3 4 5 6
AT T AT =S
e T ATH: e
1 37 At FOreT 0.1493 (#2747 ) 0.1493
ATTe T ATH: SMTEYX
2 11 GELI FiOrT 0.2905 (2Fa7 ) 0.2905
UEKIKIGHEICE R
3 50 GEL FiOrT 0.2859 (FFaT ) 0.2859
Total 0.7257
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 13th June, 2025

S.0. 2656(E).— In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act,1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for the
public purpose, the land, the brief description of which is given in the Schedule below, is required for Construction of
three major bridges at Ch. 8+000, Ch 35+488 and Ch. 3+300 of National Highway No. 753H in the district of
Jalnain the state of MAHARASHTRA, hereby declares its intention to acquire such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, raise objections to the use of such land for the aforesaid purpose under sub-section(1)
of section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, the SDO/LAD in the State of
Maharashtra, in writing and shall set out the grounds thereof and the Competent Authority shall give the objector an
opportunity of being heard, either in person or by a legal practitioner, and may, after hearing all such objections and
after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either Allow or
disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be covered under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE

Brief description of the land to be acquired, with or without structure falling within the stretch of the land From
Ch.8+000, Ch 35+488 and Ch.3+300 of National Highway No. 753H in the district of Jalha in the
state of Maharashtra.

State: MAHARASHTRA ||District: Jalna |
SI. No. |[Survey/Plot Number|| Type of Land Nature of Area Area
Land (in Local Unit) (in Hectares)

Lt | 2 L s L 4 5 | 6 |
[Taluk: Ambad |
Village: Dadhegaon |
11 |37 ||Private |Agriculture || 0.1493 (Hectare )| 0.1493|
|Vi||age: Shahapur |
2 |11 ||Private ||Agriculture || 0.2905 (Hectare )|| 0.2905|
[Village: Math Pimpalgaon |
3 |50 ||Private |Agriculture || 0.2859 (Hectare )|| 0.2859)|
| Total|| 0.7257|

[F. No. RO/MUM/NH(0)/2023-24/12/3A]
SHAIKH AMINKHAN, Director

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi
and Published by the Controller of Publications, Delhi-110054. satvestumar &

SRIVASTAVA




		2025-06-14T17:07:30+0530
	SARVESH KUMAR SRIVASTAVA




